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Hon'ble Mr. 1K,D.Saha, Member) ...e•.••• 

Heard the learned counsel for the app 

licant on.-  the question of admission. It is submitted 

that pursurxt to. the order of this Tribunal dtd. 

08,07,1992 in O.N. 237/91 (hnnexureA/l), the app. 

licant was appointed as ED, Mohraghat and on his 

representation for posting atSadpur or Chattarghat, 

etc. he was given posting to Chattarghat EDBO as 

ED!vC but he was not given charge there. Finally*  

y hnnexure-A/8, he was asked to t&a charge of the 

postjaq of EDt-cum-EDtC of Durgapur EDBO where he 

took over charge on 01.01.1996. B order at Annexure-

A/b, dtd. 04.01.1996, the applicant has been dir 

ected to handover charge of the post of EDJ)A/M, 

urgapr, to one Shri p.icPaney, son of deceased 

EDDA/tC, Durgapur, who, it is submitted, is being 

as ked to takeover charge on daily wage bas is • The 

learned counsel submits that Shri P.K.Pandey hs 

not been frmal1y selected against this post as 

per the e xtant procedure and even then the respondents 

.• 	have issued the oeders as at Annexure-A/10. 

2, 	This is a Division Bench Matter. Since, a 

Division Bench is not available and there is no .  

likelihood that .a Division Bench would be available 

shortly, i take up this matter on the question of 

admission and passing of Interiin orders. 

3. 	Considering the submissions, I admit this 

application. Issue notices to the respondents to 

£ lie \/s 'with in a per iod of s ix weeks • Re j oinder, 

if any, may be filed with in two weeks thereafter. 

on the question of Interim Relief, as prayed for, ontd .1 



S KY 

2/30.1.1996 - 

- 

MIS. 

- 

-; 2 :- 
'I'  

to stay operation of Annexure..i11O dtd. 

I .fjrid that there is merit in the submjssjjons of the 
'learned counsel. for the applicant, it is 'submitted 

that the applicant has not yet banded over the charge 

of ED1/, Durpur, where' he has joined on 01.01.191 

I dil'ect that the orders as contained at Annex re-A/1O-& 

dtd. 04.01.1996, shall be stayed for a period of 14 days 

by which time the zespondent.s are directed to file show 

cause as to why the Interim Order passed $IaLl not be 

made absolute, 

4. 	The learned counsel for the ,applilcant handed 

'over 4 copy, of the 0.* to shri S • , Bar jar!, junior to 

Sriri J.N.Pandey, learned Sr. Standing COUneI, Who accept 
the notice. 

List on 30.01.1996 for hearinQ o6 stay matter. 
Let a co' of this order be handd over the 

learned counsel for the applicant 

Memher(A)j 
Hon 'ble Nr. K. I). saha,' Nernb'er (A) 

Six weeks time is allowed as prayed for by' 

the learned 	stand) ng counsel Shri J. N. Panc 

List it on 29. 3. ic 96. Interim order,'as passed eai 

shall continue till the'next 'date. 	I 	' 

(,-nsaha ) 
--Thember (A)' 



4/9. 5.1996 

Hon 'b1 	Shrj KiD. Saha, (Iember(A) 

Nu written statement has been 

Four, weeks' time on uchaif of Senior Stan dino 

Counsel IIr. 34N.Pandey is prayed for filing 

written statement. Prayer,  allowed, List this case 
on 9,5,96, Interim Czrder 	passed earlier 
sha1i continue to operate till the next date, 

IIember (A) 

Counse1 for the applicant : Mr. .N.Tiwarj 

Counsel for the respondents : Mr. J.N.Pandey. 

Heard Mr. S. N. Tiwari, No written statement 

has been fj1. {owever, Mr. J.N.Pandey, Sr, Standing 

Counsel brought to my notice that the applicant had 

already been given alternative posting 'another 

branch post office, Which he 	not Joifle earlier 

Mr. Tiwari, on the other hand stated that he was 

not 8llied to join duty as EDMC ?1 the BPM and 

therefore, he had made application for being posted 

at Durgapur 	*he was accepted. He has been 

functioning as EDDLcum_EDMC since January, 1995 and 

-?somebody else has been asked to work. 

In view of this submissjon, I think it is fair that 

stay order passed earlier shall continue till the. 
- 	

P.T.O. 

1 . 

29.3,96 

CII 



conclusion of the O.A. In the meanj. 

the respondents are directed to file written 

statement with a copy to the appiicark fr 

filing 'réj oindr, if any, under rules. Let 

the case be listed, .thereafter for hcaring. 

List this case  before the Registrar f or cletion 

of pleadings on 27. 5.1996. 

6c 	 ( N•IçVera  ) 
- 	 N. 	 Member (A) 

5/27.5 .96 	Shri M.L.Paswan, Registrar I/c 

Shri S.N.Tiwary, coune1 for the 

applicant is present. W.S. has not been filed on 

behalf of the respondents. List on 2.7.96 for 	I 
- 	

- 	filing W.S. 

M.L.Paswarz ) 
SKS 	 Regitrar I/c. 

6/2 .7 .96 	Sh±i M.L.Paswan, Registrar I/c 

• Shri K.P.Nishra, Junior cdunsel to 

Shri S.l.Tiwary, learned counsel for the applicant is 

present. W.S. has not been filed. List on 23.7.96 for 

l
xo. • 	filing W.S. 

0 	 ç Registrar /c • / 



7/23 .7•.9 

SKS 

Shri M.L.Paswan, Registrar I/c 

Shri K.P.JIishra, Junior counsel to 

Shri S .N.Tiwary, counsel for the alicant, 

is present. W.S. has not been filed in this 

case. In this case PA has been filed by the 

Intervener petitioner. Iarned counsel for the 

Intervener petitioner, Shri I,D.Prasad, prays that 

the ?4 may be listed before the Hon 'ble Bench for 

consideration, Let the M along with the c 
W2-tM 

be put up before the Hon'ble Bench for adm.s4 
I 

on 2.8.96. 

M.L.Paswan ) 
Registrar I/c 



- m/ 	(DA 33/96) 

j 	 - 

8.1 2.8.9. 	Counsel for the applicant in CA : Shri S.N. Tiwary 

Counsel for the respondents : Shri J.N. Pandey. 

Counsel for the applicant in hA : ShriI,D. 	Prasad 

for intervenor. 

Heard Shri J.N. Pnday and Shri S.N. Tiwary who have 

been given advance copy of the hA filed on behalf of 

intervenor. Shri J.N. Panday also states that there is no 

need of service of hA on the reèpondants as the matter has 

substantially been adjudicated in the previous ocassion. and 

tpkk-- 	
he has no objection if intervenor is allowed to participate 

in this .1 itiation. Shri S.N. Tiwary has certain reservation 
fL pj 

about jainino of the intervenor in the litioation as he 

stated that intervenor is notThecessary party. Even thouqh 

he is not necessary party, he may be permitted to join 

litiqation if he feels that he has some stake in the matter. 

In view thereof, the intervenor is permitted to participate 

in thematter. The hA is accordingly allowed. 

(

~1, ~~ - 

N.K. Verma) 

hlenber (A) 

1. 
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No body persent • List this case before the 

ciurt on 2$..96 for hearing, 	 t. 

;. 

., . 	 • 	 .r ,Deputy Registrar 

10/25.09.96 

	

	Counsel for the apolicant : Shri S.N.Tiway.• 

Counsel for the respondents : Shra. N.P,Si ha. 

OA ,~CL h A 

	

Lç 	 Shri R.K.Chubey. 	• 

	

h 'jr 	 L By mutual consent the cases is 

LJ j,urd to 08.11.1996.f9r hearing. 

Ij 
(V. N. Meh r otr) 
Vice.Chairman(J) 

mv 	t_t 

--• 	 c).) 	 . 

-i 	• - 	 • 	'. 	 - 	 I 	 I :L • 

-. 	J• ,•pr 	- 	 - 
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..1 	r: 	 - 
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; O~q 

C 	 / 

ti1)"l 



• U /A 	)i/D 

¶ 	 19.A.251/96 

Counsel for th'a applicant ... shri 5.N.Tiwary 
ai1•90 	 Lounsal for the rasoondents,.Shr.j R.K.Chouoey 

C1Tl 

Heard the learned counsel or the applicantk,-J4 Vkf• 	 amendment of the U.A. prayer is allowed. 

Rmendrnent to oe incorporated within a week. 

Rtspindents may file additional written statement 
Within three weeks,, List it on 17,12,95 before 
the Peputy Registrar for completjon of recjrd, 

V\1  (K.oigha) (V.F.,1vIehrotra) 
member (*) 	 tce-Chajrman 

12/14.1.1997 	 The learned counsel for the applicant Shri 

S..Tiwari is present. None for the official 

rSpondents. Shrj I.D.Prasad, learned counsel is 
present for respondent No.6. W/s has been filed 

on behalf of 411 the réspondenLs. Rejoinder has 

also been filed. No additional, W/s has beenfiled 

Put up on 5.2.1997 for filing additional 

e-A 
( M.L.Paswan ) 

Registrar I/c 



13/6. 2.199S 	 None for the pa rt  ies. On perusal of 

the record it Qppears that W/S as well
S? 

rejoinder to the .W/s hakbeen filed. But no 

Additional Written steterrpant has been' flled•- ' 

as yet in corrpliäncè of the order nø.11 dated 

8.11.1996. Put up •on 19.2.1997 for fiLing Additional 

W/s as a last chance. 

(S,.Sjnha ) 
Dy.Registrar I/c 

14/19. 2. 1997 	The learned counsel f or the app1icant Shri 

/ 	
S.N.Tiwari is present 	Shri N.P.Sinha learned 	-. 

counsel appears for the pvt. respondent d. 6. 

No addItional w/s ha's yet been tiled. Hjever, 

for the ends of justice mne more chance is given 

to-the respondent to file. U up on 6. 3. 1997 

for filing wXx additional w/s. 

S.P.Snha ) 
NS. 	 •. 	 Dy.Registrar I/c 

15/6.3.1997 
The learned counsel for the applicnt is 

addjtjonal 
present. None for the resporents. No/W/9 has yet 

been filed though sufficient time was given therefore. 

In the circuntances, let the case be lited tefoie the 

• 	Hon'ble Bench for direction on 

S.p.' nba 

NPS. 	• 	 - 	 Dy. Registrar I/c 

NPS. 	. . 
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I? 
17.3.97. 	.hri S.N. Tivary, t he counsel for the applicant. 

/Shri  I,Q.'Prasàd, the cunsel for the private 

respondents. 

	

I' 	 None for the official respondents. /in e 	

this case are complete . Enter it 

(v.N. iehrotra) 

: 	 Vice-chairman 

	

I 	l7/l.o9 197 	on 12.11,1997 1 or háring a1onjth M.A. 

	

/ 	jo.2l7/97 viae order dated 1/12,09.97 passes in i I ~0-217/97* 

S 1 /(R.KJ1663a) 	
(V.1.Mehirtra) /1 	/1 Mernljér(A) 	 Vice_çaj 

1 / 31..98. 	Shri S.N. Tivary, the ounsel for the applicant., 

	

/ 	
Shri N.P. Sinha, the counsel for the pvt. respondents. 

J List it on 2.6.98f 	hearing. 

	

/cs/ 	 (L.R.X..Prasad) 	 O.N. Iiehrotra) 
Ilember (h) 	 Vice-hairrnan 

List on 7.9.98 for hearing. 

(L.R.K.Prasad) 
Member(A) 

.9.98 	List it on 2.12.98 for hearing 

(L • R . 	 (v .N • MEO T) 
MEMBER(A) 



21/02.12.98 	List, on 27• 01.1999 for hearing. 

V 	

• 
(Lakshrnan Jha) 	 (L.cK.Prasad) 

V 	 MernDer(J) ' 	 Member(A) 	V 

- 	 V 	V  

	

- 	 V 	 . 	 .• 	

V 	

V 

V: .  

;.. 

22/2.1.1999 	Shri SN,Tiwari, counsel for the applicant. 
Shri I.D,Prasad, counsel for the priate respondents.. 

V 	 Since the Division Bench is not availa3be, 	
V 

V ; V115t it for hear.ing on 5,4.1999 witbinfirst hree 

	

V 	 cases with consent. 	
V 

OeA 
( Lakshma Jha ) 

MFS" V 	 • .Meber (J) 

: 	 . 	

V 

23 	 - 	 • • 	V 	
V 

V 	 Shri N.P.Sinha, learned counsel for the
CM V 

private respondent,PraYS that there is a stay oder 

in operation in this csd. 'In view of that, list it 

V for hearing on 21.4.99. 

(Lakshrnan Jha) 	
V 	 (L.R.K.Prasad) 

Iiember(J) V 	 Ivlember(A) 

	

24/21.4.9.9 V 	-Let it be 1sted for hearing on 9.7,99. 

An 
4. 

SKS  
V Member "

V 	
V 	

uihairman, 



s/9 .7.99 
.1 

(L'.JA) 
MEMBER(J) 

(L .HMINGLIANA)—' 
MENBER(A). ... 

None for the applicant. 
sh. N.p.Sinha, Counsel for Pvt. respondents. 

List it for hearing on 12.8.99 
I, 

4' 

26/1208.99 	For want of time, hearing is adjourned to 

17.09.1999. H 
0•• 	

S.Nar(yan) 
sJ 	 Member(A) 	 Vice-airman 

For want 'of time,'  list it on 14.10.99 for hearing. 

0 ,  

8Sf . 	.(.L.IiiiING1I 	. .: 	 (s. NARAVAN) 

MEMBER (A) . .. 	 VICE-'CHAIRIIAN 

28.! 14.10.99. 

For want of time s  haring is adjourned to2.12,99. 

/c@s/ 	(i. HF1IING 	t) 	 (S. NARAYAN) 

ME1IBER (A) 	 VICE-CHAIRIIAN 

29/02.12.99 For want of time, the hearing is adjourned 

to 12.01.2000. 

/AY\ 

	

Th1iana) 	 (&.Narayan) 
9-',• 	.' 	Member(A) . 	 . 	Vice-Cbainnan 

1.2000 	List it for heing on 16.2.2000.. 

	

( Laks hrnan Jha ) 	 ( L. R. i. Pr as ad ) 
Member (J) 	 Member (A) 

L- 



-r 
--- 

31/16.2.2000 Sh.S.N.Tiwary counsel for th ápicañt. 

Sho i.D.Prasad, counsel for the respondent. 

List it for hearing on 14.3.2000 

within 15 cases. 

1

HA 

' 

(L.R.K.PRASAD) 
MENBER(J) 	 MILMBER(A) 

	

32/14,3.2000 	Sb. S.N.Tiwary, •ounsei,fr the applicant. 

Sb. N.P.Sinha, counsel for the respondent. 

	

- 	
Tiwary states that as the appli- 

cant is not keen to pursue the case, he may be 

permitted to withdraw the same. In view of the above 
Position, the d 	'i dipsè'a of as 
withdrawn by the pplicnt. 

ARJ 	•(L.JHA) 	 • ME?1B R(;) 	 (L.R.K.3.ASAD) 

/. ,•I/r 
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